
CENTR ADMINISTRATIVETRIBUNAL 

BANGALORE BENCH 

Soond Floor, 
Commercial Complex, 
Indirnagar, 
BANGALORE... 560 038. 

Jated:2 T JAN 1995 

APPLICATI NO: 	1556 of 1994. 

APPLICANTS:... Sri.H.V.Anjanappa,Bangaj.ore. 

V/s. 

RES1Q',JDENTS:.... The Ghairrnan,Telecom Commission,New 'Delhi 
and two others., 

To 

Sri.E.Veerabhadra,Advocate, 
No.126/2, Sixth Cross, 
Kadirappa Raod,Doddigunta, 
Coxtown,Bangalore-560 005. 

Sri.M,Vasudeva Rao, 
Add 1 .C. G. S.C. 
High Court Bldg, 
Bangalore- 560 001. 

Suhje: 	 f 	pjç Of the Drdr Passed by the Central Administrative Tribunai,Rajal4i 
--xx-- 

1se find enclesed herewith a copy of th cPJJER/ 
STAY ORDER/INTERli ORDER/ Pssd 

by thi s  Iriburi1 ii t?i 
mPntioned PPlication(s) on 	17-01-1995. 

gm* 

EGI.STRrzAARz  
JUDICIAL BRANCHES. 



CENTRAL ADrIINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

CIGINML APPLICATION NO.1556/94 

TUESDAY THIS THE SEVENTEENTH DAY OF JMNUARY 0 1995 

JUSTICE P.K. SHYAMSUNDAR 	VICE CHAIRMAN 

Mr. T.V. RAP1ANAN 	 11E1B[R(A) 

H.V. Anjanappa, 
TOA Grade II 
O/o Executive Enqirieer, 
Telecom Civil Division II, 
131/71 9  S.C. Roa d, 
Bangalore - 560009 	 Applicant 

( By Advocate B. Veerabhadti ra) 

V. 

1, The Union of India 
Ministry of Communications, 
represented by its 
Chairman 
Telecom Commission, 
20, Ashoka Road, Sanchar Bhavan, 
New Delhi - 110 001 

The Chief Post Master General, 
Karnataka Circle 
Palane Road, 
Bangalore - 560 001 

The Chic? General Manaqer 
Telecom, Karnataka Circle, 
1, Old Madras Road, 
Ulsoor, Bangalore - 560008 	Respondents 

( By learned Standincj Counsel ) 
Shri M.V. Rao 

ORDER 

JUSTICE P.K. SHYhfISUNDMR VICE CHAIRMAN  

(1 	 We have heard Shri B. Veerabhadra, 

) 
learned  counsel for the applicant and Shri M.V. 

learned Standing Counsel appearing on behalf 

of the respondents. Pleadings are complete. 



Ii 

H 

This application is all abou.t the denial by 

the Department of permitting 	the applicant 

to continue in the quarters allotted to him when 

he was in the Department of Posts. 	It now 

transpires he has been shifted from Department 

of Posts to th:e  Telecom Department and hence 

this move by the Department askino him to vacate 

their nuarters. 	Shri Veerabhadra says that 

even on being shifted to the Telecom Department, 

applicant is entitled to continue 	in the Postal 

Department's quarters and Says he has some 

government order in that behalf. 	Be that as 	it 

may, once the applicant is shifted to a different 

Department, he should necessarily seek for 	 .1 

official accommodation from the transferee Department. 

Applicant can make an application to the Department 

to which he has now been transferred and ask for 

official accommodation and of course such 
/ 	 1 

,\ application will be considered in accordance with 

jthe evtant rules, law etc. 	All that we can do 
Uj 

) to direct the applicant to make an applicaticn 

)/to the Telecom Department and ask for accommodation 

from them and in the meanwhile he sheuld vacate 

the 	Postal quarters. 	But, 	he 	is give' 	th±•ee months 

UI! con time to vacate the qu rtrs now under his occupation. 

'- No 	costs. 	 . 

S 	on 	Fc - 
entral Adm,nistraive Tribunal 

engalore Bench . 
Banale ME F 	ER (A) 	 V I C EE 	•CHA JR 	

•1 



CENTRAL A rJETpjBuNAL 
BANGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
BGALORE - 560 03. 

Miscellaneous Appin.No.203 of 1995 	 5MAY 1995 IN 

APPLATIQ 	1556 of 1994. 

APPLICANTS: Sr j. H. V.3a ne ppa ,Bangalore. 

v/s. 
RESPG\DENT: The Cheirman,Tèlecom Comrnsion,New Delhi 

and two others., 

To 

	

1, 	$ri.B.Veerebhadre,tdvoC2te, 
No.126/2, 5ixth Cross, 
Kadir8ppa Rod,Doddigunta, 
bx Town,Bangalore-560 005. 

	

2. 	$ti.M.Vasudeva Ro 
6 
Fidditional 

Central Govt.Stng.ounsl, 
Hicih Court Bldg,Bengelore-56000l. 

Subject:— Frwarding copies of the Orders passed by the; 
1entral Mministrative Tribunal,BangaJore38. 

---xxx--.— 

Please find enclosed herwith a copy of the Ordr/ 

Stay Crder/Intcrim Order, passel by this Tribunal in the above 

mentioned aplicatioh(s) on 26th Xpril,1995. 

dDEPISTRR 
JDIGIAL BRJNCHES. 

/C- 



-.-----.--- -- - -. 

t - --a--. 
- 	 -- 	--- 	 . 4. 

In the Central Admiñistrativë Tribunal 
- 	 Bangalore Bench - - - 

Bangalore 

AppIiction No ........ 	 of 199 

. 1 .v. 	 . D& 
Date I 	Office Notes 	- 	 I 	Orders of Tribunal 	 - 

t I 

	 pl~s 	-:rv R;.1:: 

APRIL 26,1995. 

ORDI.R 	1.A.co. 23 OF :1995 

Time to vacate the qUarters is 

extended Ly 3 months. Liowever, the 

applicant will have to pay rent as per 

Rules. 	 - 	 - 

- - 
	 NO liore extensions will be a11o\ed. 

-- - i_ 

iLi:  

naglv 

t( 	
• 	

Cefltra 


